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THE ﬁEPRESENTATION OF THE PEOPLE
(AMENDMENT) ACT, 1967

A\
A\

% No. 10 OF 1967

N . [11th April, 1967)

An Act further to ameﬁq the Representation of the People
"'Act, 1951.

BE it enacted by Parhament \in the Elghteenth Year of th_e
Repubhc of Ind1a as follows —_— '\_» o %

5

1. This Act may ben called the \R\epresentation of the People short

(Amendment) Act 1967 title,
43 of 1951. 2. In section 73 of the Replesentatlon\ of the People Act 1951 Ameﬂd-f
(hereinafter referred to as the principal AE\'G), ' ?;g?ignoﬂ.

(a) for the words, brackets, letter ar\ld figures “the date
originally fixed for the completion of “the election under
clause (e) of section 30, the names of the lpember% elected for
the various constituencies by that date”, the\following shall be .
substituted, namely: — '1’\‘ ' '

“the results of the elections in all the\ constituencies

[other than those in which the poll could not be taken for

any reason on the date originally fixed under clause (d) of

section 30 or for which the time for completion‘of the elec-

tion has been extended under the provisions of section 153] .

have been declared by the returning officer under "t\he provi-

sions of section 53 or, as the case may be, sectionn 66, the
names of the members elected for those constituencies”;

i
L

39



D o L
40 - Repr sentation of the People (Amendment) facr 10 or 1967]

(b) for clause (a) of the proviso, the following clause shall

be substit

ed, pamel'y:~—

“(a) Mo preclude—
(i)the taking of the poll and the completion of the
election in any Parliamentary or Assembly constituency
L0 constltugnmes in which the poll could not be taken for

any reason on the date originally fixed under clause (d)
of section 30; or

(ii) the completion of the election in any Parlia-
mentary or Assembly constituency or constituencies for
which time has been extended under the provisions of
sectlon 163; or”

\

Repeal 3. (#) The Representatlon of the\People (Amendmult) Ordinance,

Sa;‘vdmg_ 1967, is hereby repealed. _ \,_\'

(2) Notwithslanding such repeal, L"-\_anything done or any action
teken under’the principal Act as amehded by the said Ordinance
shall be deemed to have been done or taken under the principal Act
as amended by this Act as if this Act had come into force on the
-28th day of February, 1967. N '

2 of 1967.



